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IN THE CENTRAL ABMINISTRATIVE TRIBUNAL
CALCUTTA BENCH

OA No.481 ef 1996

 Present : Hen'nle Mrs, Lagﬁhmi Swaminathan, Vioe-Chairman(J3

Hen'ele Mr. S. Biswas, Administrative Memeer

Arjun Chanira Reuth & feur Others

- Versus -
1) Unien of Indl 3 servies threugh-the
Secretary, M/e Dafenee, New Delhi.

2) Engineer-in-Chief, M/eo Defenee,
Kashmir Heuse, New Belhi.

3) Chief Enginear, Eastern Cemmané,
Fert William, Calcutta. :

4) Chief Enginear, Bengal Zene, Bally-
gunge Maidan Came, Caleutta.

5) Cemmanéar Werks Engine<rs, Calcutta.
6) Garrisen Engineer, Fert William, Gal.
7) Garrisen Eneinmer(Central), Caleutta.

R) Gatrrisen Enginzer(Seuth), Biallyeunes
Maidan Came, Caleutta,

.+..Respandents
Fer the Apelicants : Mr. T.K, Chatterjee, Ceunsel

Fer the Reagesndeants : Mg, U. Sanyal, Ceunsel

Pate of Order : 14-81-2003

ORPER

5. LAKSHMI SWAMINATHAN, VICE-CHAIRMAN(J)

This is the secend reundef litieatien »y the asplicaints
25 they had earlisr filed& O.A, 1899 of 1994 whichwas dispesss of

ey the Trieunal (Calcutta Beneh) viéde srder dateé 19-12-1994,
2. In.OA 1869 »f1994 the Trisunal had directed as fellews

"Phe Chief Eneineer, Eastern Cenmané, the ressendent
Ne.& herein eeine the hiehes:t autherity shall leek
inte the grievande ¢f the asslicants in the light ef
the g sayaral representatiens made ey them amnd if there

ar® vaaansies in the pest of sermi-ekilled er skilled
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labour under the respoendent regérd Peen had te their
long serviges, their prometiens, either te the semi-

skilled or skilled pest may e duly considered in
accerdansde with the gepreoriate rules, If the s ame
eznnet be decne oy the reseendent then they sheuld be
intimated oy making a speaking erder within a veried

of three months frem t he date of sommunieation ef this
order. The gpplication ia disepssed of at the admission
stage itself witheut any corder as te e ests, As the
respendents have net filed any resly en srayer of Mr,
Banerjee it is hereby eorderes ﬁhat the reswondents ae
net admit any ef the allegatiens made in the original
apelicatien as well as in the supolementary apolieatien”,

3. The Ld. Coeunsel fer the apelicantes has drawn our attentien
te the order lssued oy t he respendents dated 26-5-1995 (Arnexure-E)
and subsequent letter dateéd 15-11-1995 written oy the Garrisen
Engineer(C) (Annexure-G). These twe letters issued oy -“he ressen-
order  _

d=nts are staked te be in comelianees with the aferesaid/ef {he -

PTrieunal édated 19-12-1994 in O 1699 of 1994,

4, The Léd. Ceunsel fer the apelicants has vehemently suomitted
that the gforesagid letters have net been issued by the autherity i.e.
the Chief Engineer, Egstern Cemmand whe was sumpesed to éo)iﬁ @s
ord=red oy the Trieunal en 19-12-1994, We are net pursuaded oy the
submissions made by the Ld, Counsel for the respendents that K. the
letter dated 15-11-1995’whieh has been signed by Shri K,K,Sudershan
Rae(EE), Gartisen Engineer(C), means that it is the Chief Engineer,
Eastern Command te whom the erder of the Trieunal was given en
19-12-1994, The Lé. Ceunsel fer the respendents suemits that (C)
stands fer ‘Central) and therefere, itis eobvious that the Trisunal's
eréd=r has net been eomylied with @y the gutherity te whem the

éirectien was @iven,

5. In this apelication the apevlicants have seught quashing
of the impueancd letters dated 26-5-1995 and 15-11-1995 with further
directien te premote them te t he nost of Skilled and Semi-skilled

Labeur. They have alse prayéd that they may e allewed to file &

I'd

jeint applicatien.
e
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6. In the facts and circumstances ef the gése, the wrayar made
-~ T 1 + Q" ; . ’ .
ey the applicants fer being p\@mi%tm% te fllezjoint applicatien is net

serieusly empesedé. It is zecerdingly allqwed.

7. In view of what has eeen stateé aseve, the impugned letters
d:ted 26-5-1995 and 15-11-1995 are hefeby quashed and set aside,

'We reiterat~ the earlier directien ef the Triwunal in the erder dated
19.12-1994 in O_A_,1009 of 1924 j.,e. the Chief Eneineer, Eastern
Cemmand sh-all pass a reasened and sweaking erder en the c¢laim ef the
apﬁlicants in accerdanes with the relevant rules and instructinns.
This shall se dene within a weried ef twe menths frem the dat= ef

regaiet of a cewy of this erder with intimatien te the a\pplicants.

:iiot’z the aweve ebservatiens, the O,A. is dispesed of w&& ne ordos

cA - foty - ritlon
Memeer(A) Vig=z-Chairman(J)
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